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JUDGEMENT

(Hon'ble Shri SP Mukerji, Vice Chairman)

When the case was taken up for further direction today,
the learned counsel for the applicant stated that in view of the
communication dated 2.9.1992 produced by the learned counsel for

- omd glesed
the respondents as Exbt.R1, the 0.A. can be disposed ofhuith

liberty to the applicant to press for arrears of salary Zhd
allowsnces in accordance with law, if so advised. The learned
counsel Por the respondents has no objection for the disposal
of this application at this stage.

2. "Accordingly, we close this application on the basis of
the aforesaid Exbt.R1 with liberty ﬁo the applicant to ma?a

apsropriate forum in accordance with law and if so advised in

so far as his claim for arrears of'pay and allowances cgzbs
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